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5573 SHRI N. SHIVAPPA: Will 
the Minister of LAW be pleased to 
state: 

(a) the number of Regional amcs 
and their Head Offices for ReligiolLil 
and Endowment Institutions in the 
country; 

(b) whether there are any Re,illnal 
Offices, State-wise; 

(c) whether there is any Regional 
Office for Mysore State; and 

(d) if not, the reuons thereof? 

THE DEPUTY MINISTER IN THE 
JrIlNISTRY OF LAW (SHRI M. 
YUNUS SALEEM): (a) to (d). There 
is no provision in any Central law 
for the establishment of Regional or 
Head Offices for Hindu reli,ioUs ins-
titutions. 

Under the Work Act, 1964 (29 of 
1954), there is provision for a State 
Government appointin, initially a 
Commissioner of Wakfs and as m2nY 
Additional or Assistant Conunissio-
ners of Walds as may be necessary 
for the purpose of makinlt a SUl'Yey 
of wakf properties in the State. There 
is also provision for the establish-
ment of a Board of Walds in a State 
and the constitution of the Central 
Wakf Council by the Central Gov-
ernment for the .purpose of advisinl! 
it in matters concerning the State 
Boards. 

M regards charitable endow-
ments, the Charitable Endowments 
Act, 1890 (6 of 1890), provides for 

the Central o ~ t appointin, 
• Treasurer of Charitable ' .Enclow-
mens for India and each State Gov-
ernment appointing a Treasurer of' 
Charitable Endowments for the ~t  . 
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:J"re-Investment survey of forest-based 
Industries 

5575. SHRI AHMAD AGA: Will 
1be Minister of FOOD & AGRICUL-
'TORE be pleased to state: 

(a) whether the pre-investment 
survey to plan forest-based indus-
tries with the a.ssistance of the Unit-
·ed Nations Special Fund for it has 
been completed; 'and 

(b) if so, the result of the survey 
and in what regions of the country 
.such industries will be located? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FOOD. AGRI-
-cuLTURE COMMUNITY DEVELOP-
lIENT AND COOPERATION (SHRI 
ANNASHm SHINDE): (a) No, Sir. 

(b) Does not arise. 

ElI:-Havlldar Clerks 01 India. POIU1 
Department . 

5576. SHRI MAYAVAN: Will the 
Minister COMMUNICATIONS be ple-
ased to state: 

(iI) whether it is a fact that ex-
Combatant clerks viz. ,ex-Havildar 
clerks of the Indian Postal Depart-
ment, either against War-reserved 
vacancies or non-reserved vacancies, 
were not given the protection of pay 
drawn in the Army Postal Service; 
and 

(b) if so, the s~ s therefor? 
THE MINISTER OF STATE IN 

THE DEPARTMENTS OF PAR-
LIAMENTARY AFFAIRS AND 
COMMUNICATIONS (SHRI I. K. 
GUJRAL): (a) and (b). Infixationof 
their initial pay in civil posts, the ex-
combatant clerks were given weigh-
tage in respect of the service render-
ed by them in Indian Army Postal 
Service. The benefits in regard to 
fixation of pay granted to "War Ser-
vice" candidates 'and retrenched tem-
porary employees appointed to civil 
posts under the orders of the Ministry 
of Home Affairs issued from time to 
time, were also extended to these em-
ployees. 

Clerks of Military Accounts Depart-
ment 

5577. SHRI MAYAVAN: Will the 
Minister of \COMMUNICATIONS be 
pleased to state: 

(a) whether it is a fad that ell:-
B. and C. Grade clerks of the Mili-
t'ary Accounts Department who have 
joined as clerks in the Postal Depart-
ment either in War-reserved vacan-
cies or in non-rese/Wed vacancies 
were given the double benefit of (i) 
protection of pay Jast drawn in the 
Military Accounts Department and 
(jj) the benefit of drawing the ar-
rears of pay from the date of oinin~ 
the Civil post, even though they had 
no Postal training and Postal expe-
rience to their credit as that of Havil-
dar clerks of the Indian Anny Postal 
Service at the time of joining the 
Indian Postal Department; and 




